
-------------
3· Industnal Credit and Invest-

ment Corporation of India 
(as on 30-6-1g8o) 44· 26 

4· Industrial Reconstruction 
Corporation of India 
(cts on 30-6-tgSo) 6o 92 

5· L1fe Insurance Corporation 
of India(as on 30-9-1980) 

5'74 

6. Unit T1 ust of India Does not 
advance 
credit to 
stckunits 

PrOgress of Visakhapatnam Steel 
Plant 

654. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of STEEI 
AND MINES be pleased to state: 

(a) the present stage of progress 
of Visakhapatnam Steel Plant; and 

(b) response of the Plan~ 
Commission towards this steel plant 
during the current financial year? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHHl 
PRANAB MUKHERJEE): (a) Various 
preliminary infrastructural and pre-
construction activities in resoect of 
V1sakhapatnam Steel Plant have bePn 
in progresss at site. Of the total esti-
mated requirell'llent of 26600 acres of 
land for plant, townshio and off-site 
facilities, 14308.39 acres had already 
been acquired till end of September, 
1980. Site-levelling works are in pro-
gress and around 2 million cubic met-
res of earth work had been completed 
till 31-10-1980. Works are also in pro-
gress in respect of approach road con-
struction of water and power distri-
bution, site offices, storaae shea.S, 
construction of laboratory etc. The 
State Government is taking action for 
speedy rehabilitation of displaced 
farnllles, Railways have also taken up 
work on construction siding for the 
Steel Plant. Till 30-9-1980 the cumu-
lative expenditure on the project 
amounted to Ra, 35.55 crores. 
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~'The Detailed -Project Report (DPR) 
for the plant prepared earlier is being 
revised. The Soviet portion of the 
revised DPR has already been recei v-
ed and the comprehensive revised DPR 
is expected to be received by tnoe end 
of November, 1980. 

(b) The Annual Plan for 1980-81 
contains a provision of Rs. 70.00 ~rores 
for Visakhapatnam Steel Plant. 

Applicability Of Industrial Dispute 
Act, 1947 to GIC 

655. SHRI SUNIL MAITRA: Will 
the Minister Of FINANCE be pleasea 
to state: 

(a) whether the Finance Ministry 
insists that Industrial Dispute Act, 
1947 is nat applicable to the General 
Insurance Corporation; and 

(b) if so, reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) and (b). 
The scales of pay and other conditions 
of servtce of the employees of the 
Genteral Insurance ax:e governed by 
Statutory Schemes framed from time 
to time by Central Government in 
exercise of the powers conferred under 
section 16 of the General. Insurance 
Business (Nationalisa1lon) 1\.ct, 1972. 
In view of this the question of appli-
cability of the Industrial Dispute Act 
to the General Insurance Inaustry in 
So far as the matters covered by the 
Statutory Schemes are concerned, doe8 
not arise. 
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